287 Bills Introduced

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL*

(Amemdment ¢f section 18 FB).

DR. ?’ASAN'T KUMAR&’P!CA!:DIT
Rmb to ve to
Suuu.lm al!nj??gnher zmmmd the In-
imms (Developement and Regulation)

ct, 1051

MR. DEPUTY-SPEAKER : The
questivn e

“That Icave be granted to introduce
a Bill further to amend the Indu-hm

{Devrlopment and Regulation) Act, 1g51”
The motion wes adopted.

DR. VASANT KUMAR PANDIT ;
I introduce the Bill,

COMMISSIONS OF
(AMENDMENT) BILL®.

{ Amendment of section 5)

SHRI RAM JETHMALANI (Bom-
bay Norih-West) : beg to move for
leave wintroduce a Bill further to amend
the Commissions of Inquiry Act, 1g52.

SHRI K. LAKKAPPA (Tumkur) 1
I.would like to raisc objection to the in-
troduction of the Bill on the ground that
a number of Commissions of Inquiry are
going on in this country and are
pending, ‘Therefore,  the introduction
of thu Bill is infructuous, 1 bope, Mr.
,}c:hmal-m will understand it :u'lrl not
move it

MR. DEPUTY.SPEAKER : The
question  js:

INQUIRY

‘“ ‘That lcave be granted to introduce a
Bill further to amend the Commissions of
Inquiry  Act, 1952 ".

The motion was adopled.

SHRI RAM JETHMALANI : I
intracluer:  the  Bill.

15° 35 hrs.

REPRLSENTATION OF THE PEO-
PLE (AMFENDMENT) BILL*

(Insertion of new section 108 efe,)

JULY 21, 1078 Constituiion (Amdt) Bill a88:

mmmm H

to move for leave | ) ;

fmwnﬂdrhlcptmamotﬁn
Act, 1951,

MR. DEPUTY SPEAKER : The
question is:

** ‘Bhat leave be to introduce a

Biuﬂrﬁ:rwmrp%mumd
the People Act, 1gs1 ™.
The wotion was adopled.

SHRI RAM mLANI: I
introduce  the

AGRICULTURAL CO ODITIES
SUPPORTING PRICE

SHRI K. LAKKAPPA {Pnﬂkux):
lbe(mwvefnrhw w
provide ﬁnﬂl of

nmnwt support pnoe’
cane, and other l'ncn.lml.
ties.

MR. DEPUTY SPEAKER : The ques-
tion is:

* That leave be pgnud to intreduce
a Bd:iw provide for ﬁlu?g of a remu-
nerative  support o sugarcan,
pulses md’ other lpicultwal commo-
dities.”

The motion was adopied.

SHRI K.LAKKAPPA : 1 introduce
the Bill.

15' 36 hrs.

CONSTITUTION (AMENDMENT)
BILL.—Contd,

(Insertion  of mew articles 234, 23B,
23C)
By Shri Y. P. Shastri,

i the
following motion moved by Shri Y. P.
Shastri on the 5th May, 1978, namely :—

“ That the Bill further to amend the
Constitution ‘m‘ India, be taken into
. Fy

Before I call Dr, hnji Singh to con-
tinue his arc certain am-
endments drmlmm
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